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FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations. 20161

FOR THE ATTENTION OF THE CREDITORS OF
KOLON INVESTMENTS PRIVATE LIMITED

RELEVANT PARTICULARS
Name of Corporate Debtor KOLON INVESTMENTS PRIVATE LIMITED

2. tjonctCo 2211M993

3, ÅL&ÜityunderwhkhCcrpordeDetbxis RoC.,åhmedabed
inoorpo•ated regs}ered

4. Liabiity V7020CGJ1993PTC113099
l*flicabon No of Debor

5. Ad'essofthe regst«ed and SC6.Aböieet•l. Near Mithakhall&x RoaSElbsbt*.
pcn:ipal Of any} ct Corporate Dettcc Ahtr•dabad, Guiarat•J0306. Inoa

6. Irscoency• ccc•nencement n
re of 10

7. Estimated date Of Chg-re ct
resoi.nco ørccess

8. Name ard Regis%atjcn rumber of the
insoby-ty professional actng as Intem
ResciLtcn PratesSccS

9. Address & etrølofthetnt«imrcsdutjon
prc&ssional, as regstered •ith tre board

Address ard e•mål 10 te
co•respndence v,ith Intern
Resclutm Prctessonal

11.Last clams

21'11,'2023

21%2024

SACHIN DINKAR BHATTBHATT
Reg. No.:lBBVtPA003P.t00C138U17-2018/11S14
AFA Valid upto•.

Add.: A-E04. Rejal Edifce. Behnd 'scon

Kurd Ctcss Rcees, Gctn C23. Gqaral.
E-rnail: sachin.bhattbhatt@gmail.com

Add.: A-ON, Royal Edfce. Bet-ind Scan He•ts.
Kurd Ctcss Rce±. Gctris Vadcdza-390 023. Gqarat.
E-man: cirp.kobn@gmai.com

07/12/2023114th Day from date of

12. Clasesofctedbß.ifary', Not AcßicabkAs Of No,'
cfsbseöm section 21, ascætai-ed

by te Interim ResoLdon Professiccd

13. 

nadass(hreenamesfcteachclass

14. Relevant fcms and
(b) Detatsof 

are aealable at

1.

2. NctAeAi:abEAs0fNra
3.

(a) Web Irk

(b)

Notice hereby gien tøt the Naoccei Compe•ry' Law has ccdero:i the oommercecmt cf a

ccrpcrate insobeccy resdutjcc grccessof the Kolon Investrnents mate Limited on 23111,'2023.

The ctedtc€s of Kolon Investments Pirate Limited hereby calbd upon to submit her deirns

pttcd cn ce bercce 07th December 2023 10 the hlerirn tesdubcn ptolessicod at the adåcss rrmttoed

agangentryNo. 10,

Thefrmdal credtcrs sutc•it cärrs wh proof by electrccic rrea-tsoniy. Al coy credtcrs may

the proof in person, by ttfdectrom: reans.

Submission false or misleading proofs of claim shall attract penalties,

SACHIN DINKAR BHATTBHATT
Date : 2511.2023 Interim Resolution Professional for Kolon Investments Limited
Place: Vadcdara Reg. No.: IBBl/lPA-003/lP-NOC0138/2017-2018,'11514


